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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

v 	 order No.02 Dates 22.05.2002 

-, 
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None appears for the ipplicant on repeated 

call,. Mr. Ashok Mohanty,Learned Counsel &r 

the Kendriya Vidyalaya Sangathan states that 

the grievances of the Applicant has already 

been resolved outside the Court and, therefore, 
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the case has becne infructuoug. Accepting 

the said statement of Mr. Ashok Mohanty,Learned 

Counsel for the Kendxiya Vidyalays Sangathan 

this case is disposed of;  as the same has 

become infructuous. copy of this order be 

handed over to Mr. Ashok Mohanty, led 

CoAmsel - for the Kandr1yaVidy.alaya Sangtha. 

Another copy of this order be also given t 

the Applicant. 
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